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lAJ The CE HThAL D R1'\)I 3TR ATIUE TRISU'JAI
PRIajCIPAL BE'^jCH

:£lI DELHI

OA f'Z6^/:9B
.lew Delhi this the 11th day of January,' 1999,
Hon'bls imt.Lakohmi Suaminathanj f'lember (3)
H on '^ble 3hri K,r'luth ukumar, rEmbsr (a)

In the matter of

1. Shri Ama 1 Kumar Sen
S/o Late Sh.Anii Kumar Sen

2. Sh.Sanjeeu Anand
S/O Sh.l/.S,. Kulshrssta

\

3. Sh ,R .,l<a 1 i \/enkat 'Raman
3/Li Late Sh.fl.K. Rurthy

(AII ijorkinQ as Diary Super vise is
in the office of- Respondent ,'10.2)

(By Advocate Shri S.C. Luthra ) .•

Us.
I

1.Union of India through its
Secretaryj
Department of .Animal Husbandry
and Diarying,
n/O Agriculture, Kr ish i .Bhavan,
lieu DsIhi-1

2. General flanager,
Delhi Rilk Scheme,
Ue 31 P a te 1 ,"Ja -o a r,

Heu Delhi-B

A,pp 1 icant s

Re 3penda nts

(By Advocate Sh,r i U.S.P., Krishna )

0 R .D E R (^DRALi

(Hon'ble Smt.Lakshmi Sijs m ina than , Member (3)

Shri 3 . C .Ltiithra , learne d' counsel for the applicants

submits that applicants uish to uithdrau this OA
o S ^hey have

received the reliefs as prayed fc-r in the OA,

Per.miosion to uithdrau the OA is granted. D.,A', i;

di^rn^issed as uitndraun. iMo costs.

u. f;-- <r-2

(K .Muth ukurnar)
f'lember (A)

(Smt.Lakshmi Sue minathan)
Member (3)
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